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* IN THE HIGH COURT OF DELHI AT NEW DELHI
% Date of Decision: 25.09.2025

+ CMMM) 722/2022 & CM APPL.. 32583/2022

VINOD MEHRA . Petitioner
Through: Mr. Rishi Manchanda and Mr.
Siddharth Mullick, Advocates

VEersus

ARUN MEHRA .. Respondent
Through:  Mr. Karan Bir Singh and Mr. Vikrant
Dabas, Advocates

CORAM: JUSTICE GIRISH KATHPALIA

ORDER (ORAL)

1. Petitioner/defendant has assailed order dated 09.05.2022 of the
learned trial court, whereby his application under Order VIII Rule 1A CPC

for placing on record additional documents was dismissed.

2. It appears that petitioner and respondent are real brothers. The money
recovery suit has been filed by respondent/plaintiff against the
petitioner/defendant alleging that the former had given loan to the latter
which remains not paid back. The defence to the suit is that the money paid
by respondent/plaintiff to the petitioner/defendant was a part of their

business transaction. The additional documents sought to be brought on

CM(M) 722/2022 Page 1 of 3 pages

GIRISH
KATHPALI




record are the ledger account and other similar documents related to the
alleged business transaction. The application under Order VIII Rule 1A
CPC was filed after conclusion of evidence led by the respondent/ plaintiff
but prior to commencement of evidence to be led by the
petitioner/defendant. The relevance of the subject documents is not in
dispute. As regards failure to file the subject documents at appropriate
stage, it 1s explained by the petitioner/defendant that due to inadvertence, the

subject documents could not be traced out at appropriate stage.

3. In the light of above -circumstances, learned counsel for
respondent/plaintiff submits that only to ensure expeditious disposal of trial,
he consents to setting aside the impugned order and accepting the additional
documents on record, subject to costs and also subject to permission to lead

rebuttal evidence, if so required.

4. Under these circumstances, with consent of both sides, the petition is
disposed of by setting aside the impugned order and directing the learned
trial court to take on record the subject additional documents subject to the
petitioner/defendant paying cost of Rs.20,000/- to respondent/plaintiff
within one week after appearing before the trial court and also granting
liberty to the respondent/plaintiff to lead rebuttal evidence, if so advised
after conclusion of the evidence of the petitioner/defendant. The pending

application also stands disposed of.

5. Both sides shall appear before the learned trial court on 15.10.2025 at
02:00pm. At this stage, as requested by both sides, they may make a request
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before the learned trial court for referring the matter to mediation as both

parties are real brothers.

SEPTEMBER 25, 2025/as
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